| TEM NO 46 REG STRAR COURT. 1 SECTI ON

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR MRS. RACHNA GUPTA

Crimnal Appeal No(s). 161/ 2014

ARl F Appel | ant (s)
VERSUS

STATE OF U. P Respondent ( s)

(with appln. (s) for exenption fromfiling O T. and perm ssion to
file additional docunents and office report)

Date : 13/03/2015 This appeal was called on for hearing today.

For Appellant(s)
Ms. Uzm Janeel Husain, Adv.
M. Shakil Ahned Syed, Adv.

For Respondent (s)

UPON hearing the counsel the Court made the follow ng

ORDER
Vakal at nama  on behal f of t he r espondent has not b
een
filed, despite that the standing counsel for the respondent -
_ State had ent ered appear ance on t he | ast dat e. None
is
present rather as on date.
In the given circunstances, the appeal stands conpl ete.
Regi stry to process to list the sane before the Hon' bl e
Court, as per rules.
) ( RACHNA GUPTA
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